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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
A [N
Execution Application No. 37/2024 4 $T k PN ;
In 'f 3\‘{'&’\\& \ *\

IN THE MATTER OF:

Mohit Rawal and Ors. -..Applicant(s) g
Versus >

State of Uttar Pradesh and Ors. ...Respondents

RESPONSE AFFIDAVIT ON BEHALF OF THE RESPONDENT
Q
NO.-4, UTTAR PRADESH POLLUTION CONTROL BOARD. Y <l

I, Ankit Singh, aged about 38 years, S/o0 Shri Ajit Singh, presently
posted as Regional Officer, Uttar Pradesh Pollution Control Board,
Muzaffarnagar (hereinafter UPPCB), do hereby solemnly affirm and state

on oath as under <9

W

1. That in the official capacity mentioned above, | am acquainted with
the facts and circumstances of the case and as such [ am competent
and authorized to swear this afﬁdavit.é;gy@@

o That the grievance in the present mat‘ger is égainst establishment of

layer poultry farm by Respondent No. 15, in the name of Malik

Agro Overseas, in the close proximity of residential areas of 4;6“-
b
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Kalamajra and Miyan Kasba Villages, District Shamli, Uttar

Hdach A

3. That vide its order dated 20.02.2024 this Hon’ @gl}_gﬂonal Green
Tribunal, Principal Bench, New Delhi (herecinafter Hon’ble
Tribunal) passed in the Original Application No. 162/2024, Mohit
Rawal and Ors. Versus State of Uttar Pradesh and Ors., has
directed the UPPCB to do the needful in terms of the above in
accordance with law expeditiously ascertain the correct factual
position after obtaining the status from the spot and also the status

of various environmental clearances which are required by the

project proponent and also to take appropriate ac}()n in accordance

o
O
4. That in compliance to the above direction dated 20.02.2024, an

with law, if any violation is found will.

inspection of the proposed poultry farm was carried out by the
UPPCB on 16.03.2024. During inspection, no construction was

found at the proposed site. However, the proposed site was not

found in compliance to the siting criteria for construction of layer
Al doultry farm issued by the Central Pollution Control Board
ereinafter CPCB). (&

,\“lﬂ'
';hﬁ

’/That further in pursuance to the mspectzon the UPPCB has issued
a closure order dated 02.04.2024 against M/s Malik Agro Overseas
Khata No. 93, Khasra No. 84M, Rakbai 0.9320 Ha, Khasra No.
84M Rakbai 0.6920 Ha, Total area 1.5610 Ha with direction to not
construct layer poultry farm on proposed site i.e. 0.2050 Ha. A

copy of closure orde/ris being annexed herewith as Annexure-

R4/1. M&\"‘gé
M,j PRERNA TYAG:
NOTA
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That furthermore, after issuance of closure order to the concerned
layer poultry farm on the location mentioned above, the applicant
again submitted his grievance that apart from the area/land
mentioned in the closure order for prohibition of construction of
poultry farm, additional Khasra No. 93, 85, 87, 89 was not taken in
consideration on which the applicant has proposed to additionally
construct the layer poultry farm. ) |
That with reference to the above, the UPPCB has carried out the
inspection of the above mentioned area along with the complainant
on 25.09.2024. During inspection no construction was found on the
mentioned additional khasra nos. It is further submitted that the
proposed additional khasra.nos. was also in violation of the siting
criteria guidelines iss@ by UPPCB for poultry layer farm
construction. qx@«?gé

That in the meanwhile the applicant has institute the present
Execution Application stating that the UPPCB has not taken any
action against the proposed layer farm and also have not mentioned
all the khasra nos. where the poultry layer farm is proposed to be

installed and violated the directions of Hon'ble Tribunal issued on

20.02.2024. Considering the present matter this Hon'ble '%ilgpﬂal

&

=3
has by issuing the notice passed the following direction: & N

3. Mr. Pradeep Misra, Advocate accepls notice on behalf of
UPPCB and submits that in pursuance to the order of the
Tribunal, UPPCB has already passed the order
dated 02.04.2024 under Section 3] (A) of Air (Prevention

PREENA Wiall
MOTARNY
AGAR
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and Control of Pollution) Act, 1981 prohibiting the project

proponent from proceedings further with the project. He is

permitted to file the reply in the form of an affidavit

disclosing the action taken in pursuance to the order of the @
Tribunal within six weeks. rﬁg’i

That in pursuance to the above the UPPCB vide its letter dated

22.10.2024 has included the additional khasra nos. 93, 85, 87, 89

along with the khasra nos. mentioned in the earlier closure order

with direction to not construct layer poultry farm upon any Khasra.

A copy of closure order is being annexed herewith as Annexure-

R472. =

That further the inspection of the site in question was again been

inspected by the officials of the UPPCB on 28.01.2025 wherein no

construction have been found. A copy of the said inspection report

is being annexed herewith as Annexure-R4/3. C |

That it is evident from the above that the directions issued by this

Hon'ble Tribunal has complied by the UPPCB vide its letters dated

02.04.2024 and 22.10.2024, respectively contained as annexure

n0.R4/2 and R4/3. ﬁ

That the above response on behalf of the Respondent-4, Uttar

Pradesh Pollution Control Board, is submitted before this Hon’ble

National Green Tribunal for perusal and kind consideration. 6‘@
o

Deponent

AN

i~ 4 FEB 205
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VERIFICATION

Verified at Muzaffarnagar on this the 4t day of February, 2025
that the contents of above affidavit are true and correct to my knowledge

based on records and information received and believed to be true, no

ta
. : : gt
part of it is false and nothing material has been concealed therefrom. w
Deponent
OTARN M } Sj
g \}\ b sainbeigram B CL& .....
; e “& depanent pueasscsamsesanraanes il
3 . ‘i e ETE 'inr..ttf:c:‘ h: j,-,!s..‘;;;)zam'-‘“"‘l ths
MUE'A-F’I*AP"\- AR wave satishat my 2 ponlants:
& At e .iu il
Reg. No 7866 i wer 2ad 8l o
cutzinedby ﬂ“‘ﬂfﬂ”‘eﬂé“ Lk t‘f\

ATGEC RS amars Pp— :_,...: .........
“TARY DIFTEWIUTA FAR

NOTARY
MUZARFARNAGAR

E- 4 FEB 2025
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ACTION TAKEN REPORT IN COMPLIANCE TO THE DIRECTION ISSUED BY
HON'BLE NGT ON 20.02.2024 MOHIT RAWAL VS STATE OF UP_ AND
CONSEQUENT E.A. NO. 37/2024

BACKGROUND

In this original application, the applicant has raised the grievance against
illegal establishment of Layer Poultry Farm by M/s Malik Agro Overseas, Vill.
Myan Kasba, Tehsil Unn, Shamli not in compliance with the siting criteria

mentioned in the guidelines for establishment of layer poultry farm.

Direction issued by Hon'ble NGT on 20.02.2024

....3. The original application was disposed of by directing the Member
Secretary, Uttar Pradesh Pollution Control Board (UPPCB) to consider the

grievance of the applicant and do the needful.

4. Submission of the applicant is that in compliance of the order of the
Tribunal, no action has been taken by the UPPCB.

5. Mr. Pradeep Misra, Advocate accepts notice on behalf of UPPCB and
submits that in pursuance to the order of the Tribunal, UPPCB has already
passed the order dated 02.04.2024 under Section 31(A) of Air (Prevention and
Control of Pollution) Act, 1981 prohibiting the project proponent from
proceedings further with the project. He is permitted to file the reply in the
form of an affidavit disclosing the action taken in pursuance to the order of the

Tribunal within six weeks...."

ACTION TAKEN REPORT IN COMPLIANCE TO ORDER PASSED BY HON'BLE NGT

In compliance of the NGT order dated 20.02.2024, the inspection of the
proposed poultry farm was carried out by UPPCB on 16.03.2024. During

inspection, no construction was found at the proposed site of construction of
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poultry farm. However, the proposed site was not found in compliance to the

siting criteria for construction of layer poultry farm issued by CPCB.

Hence, in reference to the inspection, recommendation for closure was
issued by Regional Officer, UPPCB, Muzaffarnagar dated 19.03.2024 in reference
to which, H.O. UPPCB, Lucknow issued closure order dated 02.04.2024 to M/s
Malik Agro Overseas on Khata No. 93, Khasra No. 84M, Rakbai 0.9320 Ha, Khasra
No. 84M Rakbai 0.6920 Ha, Total area 1.5610 Ha, out of which 0.2050 Ha land
proposed for construction of poultry farm was issued closure order with
direction to not construct layer poultry farm on this mentioned proposed site.

Copy of closure order is annexed as Annexure-R4/1.

After issuance of closure order to the concerned layer poultry farm on the
location has mentioned above in the closure order, the applicant again
submitted grievance and complaint that apart from the area/land mentioned in
the closure order for prohibition of construction of poultry farm, additional
Khasra No. 93, 85, 87, 89 was not taken in consideration on which the applicant

has proposed to additionally construct the layer poultry farm.

In reference to the above, Regional Office, UPPCB, Muzaffarnagar carried
out the inspection of the above mentioned area along with the complainant
himself on 25.09.2024. However, during inspection, no construction was found
on the mentioned additional khasra nos. However, the proposed additional
khasra nos. was also in violation of the siting criteria guidelines issued by UPPCB

for poultry layer farm construction.

Hence, on recommendation of Regional Officer, UPPCB, Muzaffarnagar,
H.O. UPPCB, Lucknow vide letter dated 22.10.2024 have included the additional
khasra nos. 93, 85, 87, 89 along with the khasra no. mentioned in the earlier
closure order. Further, prohibiting any type of construction of poultry layer farm

any piece of khasra nos. Copy of closure order is annexed as Annexure- R4/2.
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The proposed location was again inspected by the officers of UPPCB,
Muzaffarnagar and no construction have been found. Copy of inspection report

is annexed as Annexure-R4/3.

CONCLUSION

The applicant has submitted an Execution Application stating that the
Board has not taken any action against the proposed layer farm and also have
not mentioned all the khasra nos. where the poultry layer farm is proposed to
be installed and violated the directions of Hon'ble NGT issued on 20.09.2024.

However, the applicant have submitted execution application not

considering the actions taken by UPPCB.

It is clear that in compliance to the Hon'ble NGT directions, UPPCB has
issued closure directions on all the khasra nos. where the proposed poultry farm
was proposed to be install and during the latest inspection, no activity have been
found on the land in compliance of Board's direction dated 02.04.2024 and
22.10.2024.

The above report is put up for perusal and necessary action.
(@B M :
(Raja Gupta) (Ankit Singh)
J.E. Regional Officer
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UTTAR PRADESH POLLUTION CONTROL BOARD

& g - < VO
A A v sl e L R E
TH R g, auedie- e, e ame | —ROLPEDR
G HRus o) weve wfde yF N gy afns, v !
FRrd 26 wrew R, e Vg ERAY, . /m
=5 FrHT

RN 9 foren WERAYR,
fwa:—ary (wewor framvr va o) sfdfias-1981 gumieifia @ ot 310 @ et Fréw @ wae | @

RIS,

SWIT fAvud @ Wed Uev B @ B B | Ia W 7 ad ¥ R fF Ao sy sRa Eﬁcﬂ
Fforevo ¥ AT MU, Wo-162 /2024 AL Uae TG /9 F94M We % Sowo UF g # TiRe ey ;
fesie 20022024 & & G afwr Pregaey B— ' .

1- ~In this original application, the Applicant has raised the grievance against establ}shmeht of layer poultry
farm by Respondent No. 15, in the name of Malik Agro Overseas, in the close proximity of residential

areas of Kalamajra and Miyan Kasba Villages, District Shamli, Uttar Pradesh.
The Applicant has alleged that the said project proponent had illegally availed approval and there is a
lack of prior Environmental Clearance (EC) and violation of conditions stipulated by Respondent No. 14

in the process of establishment of layer poultry farm.
The OA raises substantial issue relating to compliance of environmental norms. Having regard to the

nature of grievance raised in the OA, we are of the opinion that the issue needs to be first:looked into by
the Member Secretary, State Pollution Control Board who will ascertain the correct factual position after
obtaining the status from the spot and also the status of various environmental clearances which are 2
required by the project proponent and, if any, violation is found will take appropriate action in

accordance with law.
4- Hence, we dispose of the OA directing the Member Sceretary, SPCB to do the needtul in terms of the

above in accordance with law expeditious----"

IRTT T AIEE # S orfoy gumeRTR @ witg dRER gr1 daft ywfda s
wol # e 16032024 B Rear war| e @ W g w0 B ogenia dis) o @)
erruAr & weed d wiE f) et sl ar gan il oran ) Rergaeal gR gwm S T el
et B AT/ WA & AgUR Sreag amrelt @ aedlla wa, gwrEr A€, am STemieRt @ @i
T0—93, TR [O-84H THAS 09320 BO I WYX 847 THEE 06290 20 Wl P 15610 B0 N W 0.2050
20 flo Afera G HrawS dve, g1 e A e wfere g s s afdre Farh 26 wrey R,
freeht e, ERAR dEdia @ foren wwRAg gt ft @ Sowo wage Rwrr AR 2022 ASET B AR
ve iffvrad aar @i @ e @ fay wa R van @ el yfe g ayfiidear sftet @
R 13.062023, Wfe WfomEe ardle o aFue aeell & yda & 1 Seer fEun T g e Sn
daepe fwrg NMA-2022 @ st o) weie afeergs 40 gy afers, Fad 26 s R, e s,
Q;E]%gv grer Afere Tl sifaxedlot b A R u-RI bvdl, Wa-REE), s anrell A s0000 wEEl @l
01 wrafiae SuR gPTE ifdd @eR 3G QHaY A 23/AH0000014447 YT EEIRR [FD & @ ol B 2
¢ gy wad v qv dieg) wid Ffor & g § e dg sl s s [Ria @ 2 Prlleor
& Ty arar AT f R e QU @tell HISKE @) sl e 300 MR qn ey gl
fremerm @ g8 @rw 200 Wew wwr e A vd oww W @R B A€ FTET 300 AR |

ra

A - 129, Regfy o, Nl s, 1.C.-12 V, Vibhuti Khand, Gomti Nagar, ‘
T - 226010 Lucknow - 226 010 t
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af¥ee-2ferr e 4 Rerg 2| v dicd) mrd g @ wa § BT gQE fgser @i el

BT W SegT Sadt 2002 ¥ Reg wo—7 W Sfewfad wigfem wrdefRar @ gwd wE 2
AT [h HEY H Aty qfsr goummeTR @ o d W faHie 19032024 @ SR W

e BeRdl & Ruda e W ey & @ O B @ oFfRd vd SRaed @ g9l vEn $

s G ook & s ey wen @ Reg 9g Ggeer Fare qen FEE)

affros, 1981 zomEEIRT @ g 31y @ araeta PrefeRaa P debte gaa A W B S 8-

1. SFUE TS B TEdS &, T Reieh, U SRt @ W@ W0—93, WNT Ho—84% I&ds 0.
9320 % T WU %0 847 YHNE 0.6290 B0 el XHAI 15610 B0 H W 02050 ¥o HfH UR GReA Ao
B /oY B @ et yer @ Putn erd waft 9 fear s
a3 R frar wmar @ 6 S o ke a1 wer W ergwert YRfed ava g7 &

FREE 9 RERe 15 Rawr & o 2T oxT 9o R, oruen S ke @1 e T BN

ﬁmﬁm%mﬁaaﬁw%ﬁww(wﬁﬁawwamﬁmﬂw)sﬁrﬁ%m 1981 AT BT

gRT 317 3 Sld FaEaR Srdad! ) & W), e waw Sexelfica ST &1 wd @1 e |

1. foefEer), e | v

Hew AfEENt gR1 o fAfEe 2g eifded |
2. g@ oy fufbeaioer, e |
3. &alg A SN vREY FrEer A qomeeR B 3 RS @ | 9T 5 s o fdw

@ FHIEE WU W FAYET BT G v |
7

wfaff—fr=faRaa a1 @t vd sravas sriad) 3 afva-
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A UTTAR PRADESH POLLUTION CONTROL BOARD
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Annexure R4/2 !
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02042024 B e UV HE W BE cﬁ?lrf:\?m?-h meIH W 2 arg (g L
e s TR @Y R 31T & IR frder o D B2 :m\—g! a’{ﬁ‘i’cﬁfﬂ‘m iy . I
T @ et F T A, UH-pre AN B T Wo-93, TRl WO 84
50 R0 @ WERT Wo B4% TS 06290 B0 T VAT 1.5610 B0 A F 0.2050 2o Affy uz wRmIfacr
G i e e @t Rl geR BT e s weify T far S
gl i), RGN A O O3 fAAid 07.102024 B AT W @ B E fib
et el S B0000240181068 UA ATEUHUH Uidw Wl Wo 334417687 & WA W urd R A
bt e am & f R Afere UM SlavAiSl BRE, UMH-RH T, SERIEENENEIE N bl dl
Lo e um Ree 02042024 F Seeiiae @ wemall B sffe e WIRT 60 93, 85, 87, 89 @
0 dindiodiofo @ aEeTzT @ RaRa died) Wl /éer wTd & FEer @ 'ameg_i {?ﬁs‘zn S e R [_twcm 0z / S‘T
s A By eEha wrter, gorewerR & witen sfleiRe g REprEsd o Wil il Bl fr v 39
S 25002024 T T 1| Frien @& W vy v die) w e il @ Pafer erl 8 ge
s fpRiTEat g RER T R S0 e4 @1 T A 4 IFFAN WA il W @) amerd @ AMC@
L 200 to ¥HE T 200 Mo T WA FE@ @ anard) @ g 300 Mo W 10 85 B AT BT MG oy O
S1 i) 4 e gd) 30090, WHE & 252 o ud Fr @ @1 aEidl & gl 440 Hlo, @I o 87 & - CV %
3 w38 240 Mo, THE W 330 Mo TA WA AT a anardl & g 450 - RO D pp

114 Tl W @ STES WS
T Hp 89 @) AT ATor A amardl | T g8 340 #o. whet {0 490 Ao, WY 0 93 P 2D s
e e @ AETdT @ U g 370 Wo, WEA H 360 WO G R ANl A oaandl g ag0 T
At G Riead) e @ IR /TG e dRET ad, S AT @ 0 31
12 vl 05200 20 Ao Afere wl afladiiol Buw ¢ B aeenud ) e afeen 3 s g
L FeRE 26, Ty R, el 6, WRIGIG G AR ) sodo gy fdarr Al 2022 AR &
e v wEEE AR GR @ R @y sy R & e wigd B e A afof g
TRt U 0 R o R | O 5 B BRI K [

WhdS 093

LT f R B AR e sio 84 9 93 @ dla dm A e o 85, a7 d ag W A i / V

D G grer fawr g R smas aefl e @Y i 4 we afdfama e om gl Bl e a6 Dw

G et el iG] W vt & wedvel d gl geue B dis @i GIRD IS edtg o su-e=2Y
st 6o o 7 Ut el msfEn egdRar & oaren 8 8 1 A e e diedt B R

e sl pierfer e gRn i e v fetE ad fear e & el e,
Aoty g Al Rrder um e g2042024 H oscalim vavrn wvemad g afat W Ho 3
oA ae den a3 Tio g5, g7 U se gv Al gReiIE uie wmd ca o e BRE o) wm @
Fragig e o R o9 g d1E W aryg (orguer fawer s ) sfefem, 1981 B gR-31T @ arta
fder 5 frd @ @ AXgfo @ TR B
e I Had A e ST, JERET B rREn T HRER Rim 07102004 B e
wialen wEefdt & Audd egen Yo 31 TIRT WO 93 Ul MNT Ho 85 87 Vd 89 Q¥ GHATRW ufed
SRR T RN I I 1 O i 1 B 3 S 2 1 O 0 B T o 1
: sige Tl um @ fawg aryg (gmer A aen B siafem 1gsr et
A it o st Freafaea e gesma wna @ S e g &

G fmiE wve @ s T.C.-12 v, Vibhuti Khand, Gomti Nagar,
NG, 2260710 Lucknow - 226 010
MNETE 390083 Phane G022 2720828, 2729831
; mioeeuppeb.com E-mail Cinfo@uppcb.com
VI wwweuppeh,com Website : www.uppch.com
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46 Annexure R4/3

Ho Aferd Ul axdist UM W dl, dedld—s4, Riar wmiel 3 e
s R b 0 1 W L e L2 1

Sy fawae garg o AT QT SiaRRATST UM R BN, dudiei—gd, foter ael &Y
QIS EERT <0—84, 85, 93, 87, 89 W 1 &l WM =q dIS W&ol & U fA9id 22.09.2024 &
g e o 5 T 2| IopW § MUS SARITTHR Sa WRRI TRl B Xefel BT AdaH
fadieror fosties 28.01.2025 @Y fopar war | Ao & wHY Sad W @ERT G 4§ T ghR @
gp1E Fmior el sl fhar STaT ger ET U AT R @Rl Wl @ wdl 4 i o 81
gY urar Tar | e & v fordl R wies e

GURT H0—84 U 085 T G087

SRIKIAR FdIeH 8107 SR AUs Faaia-rel Ud ifiH s sriar) &g e

U B |
(CCIEAR-CRIEIR) (RTSTT In)
aaﬁa/ SI03TROYHO 3R Jfrg=aT
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